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FI1 T gt is hereby notified for general information
that the Institution mentioned below has been approved by
Department of Scientific & Industrial Research, New Delhi, the
Prescribed Buthority for the purposes of clause ( 44 ) of sub-
section (1) of’section 35 (Thirty five/One/ qun ) ©f the
Incomewtax Act,. 1961 read with Rule 6 of the Income-tax-Rules, .
1962 under the category 'Asancintlnn' 5ubject to the follow1ng
conditions i=- :

1) That the " gandhata Medical Kessarch Socisty, Miraj

will maintain a separate account of the sums received
by it for solentzfic resaarchc

" 11) " That the sald gsaggi.tign will furnish annual returns

of its scientific reseaxrch activities to the Prescribed
Authority for every financ¢ial year. in ‘such forms as may -
be laid down and intimated to them for this purpose by
31st May each year. i

" 411) That the said pgspeiatiom Will submit to the Prescribed

Auythority by 3Cth June each year a copy of their audited
annual accounts showing their total income and expendi=-
ture and Balance Sheet showing its assets liabilities
with a copy of each of these documents to the“Central
Board of Direct Taxes, New Delhi and the concerned
Commissioner of Income=-tax.

iv) That the said Association ¥ill apply to Central Board

of Direct Taxes, Ministry of Finance (Department of
Revenue) New Delhi, 3 months in advance before the
 expiry of the approval for further extension,
Applications received after the date of expiry of
approval are liable to be rejecteds.
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Sendhata Medical Research Society, ﬂirnj - 416410

This Notlflcation is effective for a period from

¢ .1985 to 31.3.1987

| :f ¥Y.K. Batra )
Under Secretary.ito the Government of India

Copy forwarded to - o =
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All Commissloner of Income-tax (2 COplGS g

Directors of Inspeotion(InveStlgation]/(Spcc1al Investl-
gation)/IT&hudlt/RS&DR/V1gilanc“/Intelllgence/Recovery/
Survey/P&PR, New Delhi. %

Inspection Division{CBDT), Mayur Bhavan, New Delhi,

0.$.D.(Legal), 4th Floor, Super Bazar Building,
Connaught Circus, New Delhi.

Directorate of Q& M Serv&ces(Income—tax) hiwane—GhaliB;
Mata Sundri Lane, New Delhi.

The Secretary, Department of Sclentlflc & InduStrlal
Research, Technology Bhavan, New Mehrauli Road,- New Delhi

t DM Nl
with reference ?Ifh?fr - 1/686/86aTUV.Ed

dated 31 ,11 .ﬂﬁ
The Joint Secretary & Legal hdv1ser, Mlnlstry of Law,
Shastri Bhavan, New Delhie.

Comptreoller & Auditor General of Indie (50'copiesJ.
Bulletin Section of B.I.(P&PR), 2nd Floor, Hans Bhavan,
_1.P. Estate, New Delhi, ( 5 copies). -
Thu Panaging Truato-, Sandhata fedical Raaaarch
Society, Miraj - 416410, T
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B ( YsK., Batra )
Under Secrptary to the Government of India



